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1 .3.94, 	 Heard learned counsel hr G.K. 

Bhattacharyya on behalf of applicant 

IThis apicatio1 	 Shri P.K.Sinha. Perused the statement 

fr.mi and within time. 	 of grievances and reliefs sought for 

C. F. of Rs. 50/ 	 1n this application. Also heard lear- 
dcpos:te:l vide 	 ned ddl.C.G.S.C.MrA.K.Choudhury. 

' Ited 	 : 	
Applicant Shri A.K.Sinha is 

,facing disciplinary proceeding pursuant 

to 11mdrandum No.5(28)/92/D(La) dated 

• 	New Delhi, the 8th July,1993 accom- 

0 	
panied by specific charges relating 

V ' rv/  I 	 to period June,1987. The applicant has 

: 	 filed written statement contesting the 

i 	 proceeding Amongst other grounds: in 

i defence, one is on the point' of delay 

oP :proceedutg in the year 1993 for 

the incident of June,1987. It is 

complained, that the disciplinary 

• 0 authority appointed inquiring autho-

rity to proceed with the inquiry and 

appointed presenting officer without 
0 • 	 considering the aspect of delay. 

cntd. 



Copy of the order 
be furnished to the counsel; 
of the parties. 

BY'ORDER acs 

J. 

fe 45I-  L'  

.1. 	.... 
OFFICE NOTE 	

DATE 	
: 	..: 	COURT5 ORDER 

ccintd. 	Mr Bhattacharyya submits that the 

en.tire'prbce.di'hg is liable to be 

- qashd on ground of delay. 

:4 	Upon hearing counsel Of the 
' paTrties and considering the facts 

and circumstances we do not'. ropose 

to intrruptat this tage, but 

direct, the authorities as under; 

Iti.is directed that, the 

inquiring ,authority,during 

the course of inquiry and in 

drawing up report,shall con- 

sider the delay aspec.t 	raised 

in the written 	staternenE, 	and 

the disciplinary..authority 

shall also consider this 

aspect while disposing the 

disciplinary proceeding. Uc 

further-direct 	these autho- 

rities to dispose of the 

disciplinary proceeding with 

final order within nine 

months from the date,of 

receipt copy of this orer. 

This application is,dis.osed 

,of with the above diraction, 

vice- airma 

Member  


